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Heard on: 25,2000
D.PurkayasthasJeilei=

apparing on behalf of the responderts has drawn out attention

* India & Ors. Vs. Si Yoganand & Ors.)’ where the Lordship held
that :- |

2.

. tions to th
Ot At

6., The Garriso

to the Order dated .3.1996 passed in Civil Appeal Nos.11486 of
1996 arising out of SLP(Civil) Nes. 17021-17022 of 1995 (Union of

n Engmeer(A/F), Hasimara,

P,0. Hasimara, Dist. Jalpa:.gur:..
- ..+ Respondents

Mr. N.C .Ckiakraborty,counsel
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Nr. B. Mukherjee,counsel

Order on: 249 «2000

QRDER

& the time of argument 1d. amocate‘m.B.Mubkherjee,

same scale of pay be given to the petitioners responde
which was being paid to the skilled grade employees, T
court has repeatedly pointed out that the courts or the
Tribunals normally should not try to fix the pay scales

different categories of employees only on principle of |

equal pay for equal work. This aspect of the matter h

be en exammed in detail in the case of State
Pradesh & Ors.

of Madhya
Vs. Pramod Bhartiya & Ors. reported i
1993 (1) scc 539. '

Accordingly, we allow these appeals quashed the

order. of the Tribunal and d:irect the appellants to
e xamine the grievances of the respondents in the light
the aforesaid’ judgement of this Court and if necessary

No co

It is alleged by the applicants that they made represe

re-fix their _Pay scales :m accordance wWith law



~ Committee should submit the decision in this regard after consideri

" direction application is disposed of awarding no costs.

Pay on the ground stated -in ’_che application. But respondents

did not dispose of the said representations till date.

Mr. N.C.Chakraborty,ld. counsel appearing on behalf of the
applicgnts ‘submits that the Tribunal is not going to refix the
Pay Scale of the Applicants but only to give the benefit of the
judgement as referred to above to the applicarts who are similarly

.

circumstance&,»
3. | in view of the aforesaid judgement of the Hon'b)_.e Appe x

Court dated 30.8.1996 we are of the view that it would be appr,opriafce
dn our part to direct the respondentsl to appoint an Expert Committee
consisting of three persons to exéaine the grievance of .the
applicants for the purpese of removal of anomaly as claimed by the
applicants in the application. We are also of the view that

removal of anomaly is a matter of executive function. Therefore,

we direct the respondents to consider this application as a part

of their representation and that should be referred to the said
Expert Committee which would be constituted by the respondents as
per direction for the purpose of examination and the Expert y

the representation of the applications within 3 (three) months from
the date of constitution of the Expert Committee. With this

~
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